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(c) 1t Is understood from the Federatlon
of Hotel and Restaurant Assoclatlons of
India that the high prices are due (o the
heavy excise and other dutles levied on
imported liguor and the high aonual ilcence
fees payble by hotels In Delhl on the basls
of thelr room capacity.

Senlority List of Class I Technical
Officers in Roads Wing

SHRI K. M. KOUSHIK
SHRI V. NARASIMHA RAO
SHRI R. V. NAIK

SHRI J. MOHAMED IMAM
SHRI MEETHA LAL MEENA

9907.

Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether It is a fact that therels
considerable amount of dissatisfaction among
class I Technical Officers working in the
Roads Wiog over the delay in drawing up a
seniority list and regularisiog their appoint-
ments as they have been selected by the
Union Public Service Commission;

(b) whethere It Is also a fact that the
Kolet Committee had recommended amend-
ments of the Central Englneering Service
(Roads) Class I Recrultment Rules to regu-
larlse these appolntments and the Law
Ministry concurred with this recommedna-
tion;

(c) whether it is furlher a fact that the
opinlon of the Home Ministry lo the matter
bas not been receivd as yet; and

(d) If so, the reason why an Immediate
declslon cannot b: taken by his Ministry to
stetle this issue in the interest of better staff
relations 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH; 1 (a) to (d). The question
of inter se senlority of Class I Technical
Offlcers In the Roads Wing has been the
subject of some dissatisfaction among some
officers, The Kolet Committes, which bad
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been appoloted to Ine this question, has
not made any uoanimous recommendation
about the amedment of the Central Engl-
neering Service (Roads) Class I Recrultment
Rules, The Minlstry of Law has given #ts
advice on varlous polnts from time to time.
No final oplolon has yet been received from
the Mioistry of Home Afffars. It has not
been possible to arrive at an immediate
decision as advice of the Miaistries and
bodles required to be consulted has not yet
been received.

Holdindg of Elections to S. G. P. C,
Punjab

9908, SHRI GURCHARAN SINGH:
Will the Minister of HOME AFFAIRS be
pleased lo state :

(a) the reasons for not holding the
gencral election to the Shiromanl Gurdwara
Piabhandhak Commitiee, Punjab when the
term of the previous Committee bas already
explred; and

(b) the time by which
will be held ?

the elections

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) ead
(b) Shiromanl Gurdwara Prabhndhak Co-
mmittee became an inter -State Corporation
on the reorganisation of Punjab and under
sectlon 72 of the Punjab Reorganisatlon Act,
1966 It continues to functlon and operate in
the areas of the composite State uatll other
provision s made by law, The question as
to how the ittee should functlon in the
changed circumstances Is being examined In
consuliation with the State Government and
it Is not possibic at this stage to iadicate
the time by which a decision may b: reached
In the matter,

Meeting of National Integration
Com

mittee
9909. SHRI INDRAJNT GUPTA
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether It s a fact that the
Matlonal Iptegration Committee has not
met since June, 1968 1





